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tNTRODUCfION 

I, the Otairman, Committee on Public Undertakings baviug been 
authorised by the Committee to submit the Report OIl their behalf, prelC'Dt 

this 55th Report on Action Taken by Goverome.ut 011 the recommendations 
coota.ined in the 27th Report of the ComnUttee on Public Undertakings 
(Seventh Lok Sabha) on Hiooltitan Teleprinters Ltd.-New Projects. 

2. The 27th Report of the Committee on Public Uodertakiup was 
presented to Lok Sabha OIl 23 December. 1981. Replies of Govemment 
to all the recommendations contained in the Report were received on 24 
June, 1982. Further information caled for from the Ministry in respect 
of 3 recommendations was received by 23 September, 1982. The replies 
of Government were consid«C(l by the Action Taken Sub-Committee of 
the Committee on Public Undertakings on 1 5 February, 1983. The Report 
was HnaUy adopted by the Committee on Public Undert8kings ao 22 
February, 83. 

3. An analysis of the action takeD by Governmeot 011 the recommend.-
tiOllS contained in the 27th Report (l9Rl-R2) of the Committee is Jiven 
in Appendix II. 

NEW bELHi; 
FebrUilly 24, 1983. 
Phollu,,;;s; 1904 (Stlka):-

MADHU~AN vAIiW..E, 
c boImtara, 

Committee Oft Public UnMt1llkln". 



CHAPTER I 

REPORT 

The Repon of the Committee deals with the action tak.e.n by Govern-
ment of the rccommCDdatioos contained in the Twenty-5evcnth Report 
(Seventh Lok Sabba) . of the Committee on Punblic Undetakings on 
Hindustan Teleprinters Ltd.-New Projects which was presented to Lok 
Sabba on 23rdDecember, 1981. 

2. Action Taken notes have bee!Il received from Government in respect 
of all the 8 recommendations contained in the Report. These have been 
categoriSed as foUowS:-

(i) Recommendolionslob~rvatlons that have ~n accepted by 
Government. 
Serial Nos. I, 2, 3, 4, 5 and 6. 

(il) RecommeJ1datio~/observlltions in respect of which replin of 
Government have not been accepted by the Committe~. 
Serial No.7. 

(ih, RecomntMllotionslobM!fVdtions in respect of which {iMJ replies 
of Governmeltt' art! .rlUI awllited. 

serial No.8. 

The Cemmittee wiJI·now deal .nth the action taken. by Ooverruheot ()ft 

some of their recommendatidns. 

A. Electric Typewriters-Old Project 

Recotl ...... SLNOs· l, 3 ...... 

3. ComlMDting upon the failure of the ptoject to manufacture electric 
typewriters . based upon the design developed by' Hlndustan Teleprinterl 
J)mited, . on which the Company' suffered a JOSs of over Rs. 33 Jakhll, tile 
Comm,ittee obServed that the typeWriters manufactured were neitbOr 
teebnica1iy sound nor cost etrecti~. It was dear that tile ptoject was ~ 
through Without establbhfng its technical and ftnanciat viability. No mqUJry 
into the prOject failure' had been cOnducted. The Committee desii'ed thllt 
at least DOW 1m inclepth study of the project formulat)()ft, approval and 
impreRtentation should be· made .' to Identify' the lapIes 'at each sUge if oaty 
for teamiDJlessons for the ~'. In their reply the MiniAtry have 111M--
IJlla,stBtcd that the detailed exaniiitAtion oonclacted by the MJnIMry baed On 
the COmmittee's recommendation: haS beett· to thorOIIIh that it taatamouiID 
to an indepth study. "The lenOn!l thrown up by this studY had t*en noted 
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for future guidance. The deficiencies noticed during the examinatioD. of 
,the Committee's recommendations were:-

(a) The specifications of raw materials used for fabricating vital 
components were not given adequate consideration with tho 
reSUlt that these components could not withstand vigorous 
working conditions. 

(b) The design adopted by the HTL was neither of the latest state-
of tho an nor was it cost-effective. ' 

(c) The prototype machines were not put to exhaustive tests includ-
ing Users' tests before regular production was taken up. 

(d) Since the Ministry of Communications do not have in-hou80 
technical expertise to evalu·ate prototypes of office machines lib 
Electric Typewriters, the services of experts If readily available 
in other Departments of the Government (For example ia 
D.O.T.D.) and in non-govemmental organisations would be 
utilised for this purpose in future. 

( e) The system of monitOring of projects by the Ministry was not 
adequate at that time. However, now-a-da)'\3 regular monitoring 
of project is beln~ done by the Ministry. 

4. De CoIIImittee desire lilt in tile IIPt 01 .,.teaee 01 lie Type-
........ Projed, die B.P.£' IboaId .................... to III tile ......... 
.......... ve MIaIstrIes/PabUc Uadertaldap 110 that .i ....... deficiencies .. 
formalaloa, wnmI ..... ImpIeme....... of tile plOjeds by paIJIIe 
andel'tllldap .... 1n'01ded. It should abo be etIIIIII'ed by the AcIIIIiId ...... 
'MIaIIttIeI .... the ...... IIIaed by .. Banaa 01 PaIlle I'.aterpIIIeI .. 
..-.,.follon4 
B. Electric tyf¥write~s-New Project-Delay in t\?proval by G<wernmDIt 

Reeom ....... St. No.5 
S. Commenting upon the delay of one year and Dine months in the 

approval of the project by Government for the production or 10,000 
,typewriters pet annum by Hindustan Teleprinters Ltd., the Committee 
desired that an exercise to streamline the project clearance procedure and 
eDS\Ire expeditious scrutiny of project proposals should be undertaken by 
the Ministry of Fina'nCe and. uniform guidelines issued to all the Ministries. 
Normally not more than six months should be taken to arrive at a decision 
on a project proposal of a public undertaking. In their reply the Ministry 
have lrttn-Glia stated that detailed instructions exist for scrutiny of project 
proposals aimed at proper scrutiny and expeditious clearance of project 
However, these instructions have again been brought to the notice of various 
Ministrie!l and appraising agencies for compliance. They have also been 
instructed vide Minis.try of Finance O.M. 31-3-1982 to ensure that project 
.docs 'not nonnally take more than silt months to arrive at a decision. 
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6. The Committee trust that the Ministries would adhere to these time 
·schedules in future to avoid delays in approval of project proposals received 
from Public Undertakings. 

C. Electronic Teleprinters Project 
Reco·on ..... S. No. ., 

7. A feasi~i1ity report for the setting up manufacturing capacity for the 
production of 8000 electronic teleprinters annually by H.T.L. was sanctioned 
by Govommont in March, 1981. The foreign collaboration for tb.Js project 
was expected to be finalised by March, 1982. The Committee expressed 
the hope that the schedule of completion of the project and commencement 
of production would be adhered to. 

8. In their reply, the Government have stated that it was originally 
ftP.OCted that the finalisation of the tender proposals would be completed 
by March, 1982. However, the date of opening of the financial bids had 
to be postponed from 3OtbDecember, 1981 to 15th February, 1982 at the 
request of the tenderers. The Committee set up to evaluate the tcnders 
submitted its report in July, t 982. This report was under examination of 
the Ministry.· The revised schedule of completion <if the project and 
commencement of production was as follows: 

---- -.. --.~--- .. - ... _-----
· 1000 NOB. 
· :JOOO No,. 
· 500Q No. •. 
• 8000 NOlI. 

• 1000 NOM. 
• 1000 NOlI. 
· SOOONOli. 
· Rooo No •. 

,. 'I1Ie Oon 'ttw ....... to ..... ecanIIua to ......... __ I • 
...... of ODe ,.. .. eM ccop.e'" of .. ..,,. ... project .. ~ 
........ ·01 ............. ~ .. to en. ...... 1dIedIIIe .......... 
AI~ .. '" ....... dIIabondoa fer ... proJect WII espeded to .. 
-P .... ., ..... 1912, die Np8It GI ... 0-..... lit .. to ...... 
• ........ w. ................ or die MbIWry. 'l1Ie Con ..... 
dIIIIn ............................................... .. 
... tile nYIM aeNe ."dIe eo .. 111C1oa ~ file project.., ABlmr •• 
~ ." .......... __ to. 
--.---.------------

-At the time of taetual vertacaUoo the Ministry intimated the followfnl 
up-to-date position: 

"The rt"~rt was examined hy the Mlnlltry. The proposal for the 
vil.lt Of a ~ team to the worb o~ 1Jb~u.ted bidder. Waf ap-
proved by the QoverDment and. after the vlItt of tbe ))valuation 
Team, the COmmittee ha\'C since ,ubmttted theCr ftnal report. 'l'bP. 
ftVI8ed teheduled ot compleUOD ot tbe project aDd commencement 
of productton la Uke1y to remain uncbanl'ed .. indlNted 
earJter.' fMlniltrv of Communications O.M. No. U51014/1/81. 
FAC(Pt.) dated 21.2..1983]. 



CHAPTER 0 

RECOMMENDATIONS THAT HAVE BEEN ACCEPTED BY 
GOVERNMENT 

Recoauae .... (51. No.1) (,.......,... No. ~ 

TIle Hindustan Teleprinters Ltd· iacorporated in 1960 is manufacturing 
teleprinters and· accessories. Diversification of its products was under con· 
templation since 1969. One of the possibilities that was considered was 
manufacture of dectric typewriters. The compa!llY tried unsucc~sfully for 
baa to develop production of electric typewriters and belatedly decided to 
obtain foreign know-how. While there was a 10aa of over Rs. 33 laths on 
tho UDJucceseful venture on aCOOunt of faulty decision making, the new 
project was marked by delay in decision making. 

Reply of tile ~e""""" 

MIs. Hindustan Teleprinters Ltd., Madras, conceived the project for 
Electric Typewriters in 1969 as the production processes of Electric Type-
writer were almost similar to those of Flectro-mechanical teleprinters. The 
develoment work in respect of prototype took time from 1969 to the end 
of 1972 as this was the first tirqe any undertaking in India designed an 
Electric Typewriter on its own. The KI'L submitted a Project Report to 
the Ministry of Communications in Novanber, 1972 and after detailed 
examination in cons.ultation with th,e other con.cemed M'JOistries!Depart-
Iileftts, the formal sanetionof the ptoject was i~edin September, 1973. 
HrL obtaiIledthe Letter of lMe'nt in December, 1973. After getfutg tbese 
c1earMteeS, the HTL dlertlMedthe fil1ttet of Eog1isbB1ectrie ~ters 
aDd put t!!ese on 'the ~18'bIHty testA. As a restilt 'Of these 'tesU R1'L found 
that cetta1n mod1ft<:IltiOfts lnld to be ineorporated and thenecessaty toonlll 
~·tbe m~ttons was takell up. III the meaDtime1he MIniItry·of 
Iftduttry .~ the Letter of t~teDt into IttctOstrial Licence in May, 
t916.Regutar prodllCtion of· B~c ~ttrI started in 1915 .. ". 
As such it may be observed that though there was sOme delay in tho develop-
mental stages, this was unavojdalbte keeping in view that HrL was the 
first and tbe only companv in India which brought out the. ~c Type-
writer of purely indiFnous deaign. 

2. Hn.. produced about 750 Eecttic ~ters between 1975.76 to 
1978 .• 79; On thefcecl-.bRc1c infomUdiCl!D recelwd from the customers it 
was found that tb~ machines wne 'DOt PiDl aatisfactoI!yperfonnance. 
Inftil1ly, Hn.. ~ undertMtlc cataln ~ by improving 

4 



5 

IOIDe componeots. But· even aftertbis, it was fouodthat some of the defec:l.s 
persisted. The company therefore, entrusted the evaluation work to two 
indepe~nt Indian agwcies, Damely, Bharat BlectroiUcs Ltd. and Central 
Machine .. Tools Ltd., BaDpore. H11.., was simultaneously cxploriDg the 
possibilities of foreign collabOration for producing typewriters in a OO5t-
effective manner. The Bharat Electronics Ltd. aru:i Central Machine Tools 
Ltd., after detailed study, recommeiJded in August, 1978 that extensive basic 
design deficiencies were to . be rectified. The modifications suggeSted by 
these orgaDisations wcre found to be prohibitively costly and time-coosum. 
ing. Also, in the meantime, the tochnology of electric typewriters had 
changed considerably allover the world and the number of components in 
the contemporary electric typewriters abroad were found to be almost half 
of the components of tI\e HTL-designed electric tYpewriter. lIJ. view of these 
factors, the Board of Directors of HTL decided in November 1978 to go 
in for tbe latest technology with foreign collaboration. Thus it may be 
obserVed tbat tbe cODlpany had gone in for foreign know-how only after 
their further attempts to improve the indigenous version were found to be 
prohibitively costly and time cOIlGuming. . 

3. The total loss of over Rs. 33 lakhs mentioned by the Committee 
comprises of revenue loss of Rs. 22.04 lakhs on account of selling the 
electric typewriters below the cost of production and Rs. 11.08 lakhs being 
the loss on capital account on the value of toots, dies, jigs and fixtures, 
which bad to be written off. Originally the Board of Directors of Hn-
had fixed the selling price of electric typewriters at Rs. 5,000/. per machine 
in 1974 and H1L was seIlmg the machines at this price. However, it was 
tater on found that this selliqs price would not cover the cost of production 
and hence the management placed a proposal in October t 977 to enhance 
the selling price of electric typewriters before the Board of Directors of the 
Company to cover the ;ncreased cost of production. The decision on this 
proposal was, however, deforred by the Board of Directors till all the ~ 
posed modi.fications in the design had been carried out and a new desiJD 
was firmly established in the market. At that time it could not be foreseen 
that the design modifications on the indigenous model would be sO e'ltensive 
as to make it prohibitively coStly and time consuming a.tld that we would 
have to go in for completely new tcchnology. As regards capital 10& 
referred to above, the dies, tools. and fixtures, which were written oft were. 
apeclftc to the indigenous model of electric typewritCI'I and hence could dOt 
be utillJed elsewhere in the factory whn HTL finally decided to to in for 
large scale manufacture of a cost effective model with foreign collaboration. 
It· may thus be seen that the revenue loss and the loss on capital account 
was incYitable. The staff of HTL have, however, jalaed valuable experience 
in designioS and manufactun. Of electric typewriters aDd this experienco riI 
'Stanu them in good stead fot' their new venture of coJJaborntive manufacture 



6 
of electric typewriters. If the above aspect is taken into account the actual 
lois on the project is much less than the figure mentioned by the Committee. 

[Ministry of Communications O.M. No. P. Sl014/l/81-Fac. (Pt) 
dated the 17th December, 1982]. 

Reco ........ (91. No. 2) (Pa'aarapla No. 27) 

The earlier project for the manufacture of ele<:tric. typewriters developed 
by the company was approved by governme'llt in 1973 and the project 
envisaged ultimate capacity of 4,000 rypewriters per annum. After produc-
big about 750 typewriters in 4 years between 1975 and '1979 and selling 
them considerably below cost the project was abandoned due to technological 
diftlculti.. Thus the typewriters manufactured. were neither technically 
sound nor cost effective. It is clear that the project was rushed tbrough 
without cstablishing its technical and financial viability. The basic bungling 
was tbat the prototypes developed were not tested fully until 1978. No 
explanation for this lapse is forthcoming. Surprisingly. no enquiry into the 
project failure has been conducted. The Committee desire that at least DOW 
an indepth study of . the project formulation, approval and implementation 
should be made to identify the lapses at each stage if only for leammg 
lcssODJ for the future. 

Reply 01 tile Government 

The Board of Directors of HrL finally decided in the context of the 
design c)Janges recommended by the Bharat Electronics Ud. and the Central 
Machine Tools Institute, that production of the indigenous model should be 
suspended. The Board also decided tbat H1L would continue the R&D 
efforts to r~esign the indigenous. model. However, after studying the 
deficiencies in detail, HTL came to the conclusion that with its limited RkD 
bac1cgroUDd, it may not be in a position to achieve the droired re~m1ts and 
to bring out a satisfactory design. The Hl'L, therefore, carne to the con-
clusion that it was necessary to acquire know-how from an established 
manufacturer of Electric Typewriters in order to have a viable pro.iect with 
a pro~ design and which is also cost-efl'ective. Almost atl the cal'ital as-Clets 
which were obtained/established for the eartier project were diverted to the 
new protect ThUl, it may be seen that the new project is in continuation 
of the old project and the Electric Typewriters project was never really 
abandoned. 

2. As already indicated the production processes of EJectrlc Typewriter 
were almost similar to those of Electro-mechanical teleprinters. The Rid> 
wing of HTL took steps to develop ad divenify tnto the nDied lines of 
production, maift~y on this basis. The proto-type developed by the R&D 
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WiDa of H'IL was iubjoct to field ~ by tho technicians &taft of HTL and 
0DIy after the pedormance of the prototype was found satisfactory, it was 
decided to transfer the project to the regular production line. The Ministry 
of CoDllD1lllications do not have any in-house R&D wing, which can establish 
the technical feasibility of electric typewriter, which is 1m office machine. 
However, in view of the expertise the HTI. had already acquired tor the 
manufacture of teleprinters, there was no reason to doubt the technical 
feasibility of the electric tYpewriter. As regards financial viability tho 
procedure presCribed for examining project reports in such cases, was 
followed and the Ministry of Finance was also involved in the project 
aanction process. 

3. As indicated above, though there were some defects in the indigenoUlf 
Electric Typewriters, it cannot be stated that the project was a complete 
failure. However, the detailed examination conducted by the Ministry ~ 
on the Committee's recommendation has been so thorough that it tanta~ 
mounts to an in-depth study. The lessons thrown up by this study have 
been noted for future guidance. 

(MinJstry of Communication O.M. No. U 51014/1I81-Pac. dated 
the 23r.d June, 1982.) 

F'aI6er .............. called for by tile eo-.atteo 
It has been stated that the prototype developed by the R&D Wing of 

H1L was subjected to field trials by the technician staft' of HTL and only 
after the performance of the prototype was found satisfactory, it was 
decidel to transfer the project to the regular production. line. It was, how-
ever, stated in evidence before the Committee that only 3 prototypes dI. 
electric typewriter were produced and used internally. No otber test was 
carried out. Only in 1978 it was subjected to rigorous test in the laboratory. 
Secretary of the M"mistry bad alto stated that the users test of prototype 
wu not done adequately at that point of time and had added that "If all 
the tests had been done on the prototype this mistake might have been 
avoided." 

In views of the pOsition explained above, the present statement by thO' 
Ministry does not present the correct picture and may please be elucidated. 

(L.S.S. O.M. No. 67/2(l)/PU/82, dated 7-8-1982.) 

The wonts ""field trials" used in the reply of the Ministry refer to tbe 
tests conducted by H11... technicians and the internal user trfalt carried out 
on theae prototype machines, within the factory. Only after such tClCin, was 
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r~prodUQtion &.tarted. The teats cooductedby the outside agencica 
in 1978 were OR the ptoduction m~els and not on prototypes. 

[Ministry of Communications O.M. No. U. 51014/1/81-Fac.(Pt) 
dated 6-9-1982]. 

Further inforDaation eaJlecl for by the Co • .., 

It has been stated that tbe detailed examination conducted .\)y thp 
Miniatry hasbcen so thorough that. it tantaniounts to aD indepth study and 
that the lessoDs throwD up by his study have been noted for future guidance. 

Please state the deficiencies noted and the specific steps taken or direc-
tiOltlgiVeil to the undertaking arising out of this study to avOid rccurience 
.of auchcascs. 

[L.S.S. O. M. No. 67(l(1)/PU/82 dated 7-8-1982]. 

Reply of the Go,~ 

The deficiencies noted during the examination of the Cormnittee's 
RCCOOWCIldBtions are: 

(a) The specifications of raw materials used for fabricating vital 
CODlpollents were· not givemadequate consIderation with the 
result that these components could not withstand vigorous 
working conditions. 

(b) The design adopted by the HTL was neither of the latest sta1o-
of-the art nor was it cost-effective. 

( c) The prototype machines were not PUt to exhaustive tests 
including Users' tests before regular production was taken up. 

(d) SillCe the Ministry of Communications do DOt have in-bouso 
technical expertise to evaluate protoypes of oftice machines like 
B1ectric Typewriters. the services of experts if readily available 
in other Departments of the Government (for eXample in 
D.O.T.D.) and in non-governmental organisations would be 
utilised for this purpose in fUture. 

(e) The system Of monitoring of projects by the Ministry was nOt 
adequate at that time. However. now-a-days regular monitor~ 
ing of projects is being done by the Ministry. 

The Hindustan Teleprinters Limited has been addressed in this regard 
so as to avoid recurrence of sUch cases in future. 

A COpy of this letter is enclosed. 
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[Ministry of CommWlitatioos O.M. No. U. Sl014/1/81-Fac. (Pt) 

dated 22-9-1982), 

b- z .. 01 die CoauaIUee 
(Ple86e see paragraph 4 c;A Chapter I . cf. the Report) 

COpy 
No. U. Sl014/1/81-Fac. (Pt.) 

GOVERNMENT OF INDIA 

MINISTRY OF COMMUNICATIONS 

SAN CHAR BHAVAN, 20-ASHOKA ROAD, NEW DELHI-llOOl 
Dated the 16th September, 1982 

Dr. B. c. Seetharam, 
Chainnan-cum-Managing Director, 
Hindustan Teleprinters Ltd., 
G·S.T. Road, Ouindy. 
Madras-600032. 
SUBJECT:-27th Report of the Committee onPubUc UrrdertDlcings (1981M 

82) on Hindusttln Teleprinter" Ltd.-New Proiect.t-J)~
ciencies noted while examining the procemng Of Electric 
Typewriter Pro/eel. 

Sir, 

I am directed to say that this Ministry while examining the processing 
of the original Electric TypewriteT Project in the context of tho ~
mcndaUoD8 of the CollHtlitteo on Public UndertaJcinp. havoaoted the 
foDowing:-

( a) The specification of raw materials used for fabricating vital 
components were not given adequate consideration with the 

- result that these components could not wf:thstand vigorous 
working 'Conditions. 

(b) The design adopted by the HTL was neither of the latest state-
of-the art nor was it cost~ffective. 

(c) 'M1e prototype machines were not put to exhaustive tests to-
eluding Usen' tests before regular production was taken up. 

(d) Since the Ministry of Communications do not io;&ouse technical 
experties to evaluate prototypes of office machine like Electric 
Typewriters, the services of experts, if readily availlble, in 

other Departments of the Government (for enmple fn 001'0) 
and in non-penunental organisation., would be utilised for 
this purpose in fUture. 

2765 LS-2 
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( e) The system of monitoring of projects by the Ministry was not 
adequate at that time. However, now-a-days regular monitoring 
of projects is being done by the Ministry. 

2. The deficiencies mentioned at (a), (b) and (c) above are brought 
to the notice of Management of HTL so that such defidencies could be 
avoided in the case of future projects. 

Yours faithfully, 
Sd/-

O. K. CHHABRA) 
Deputy Secretary to the Govt. of India 

TeJe: 380387 

Reeommeadatlou (Se ..... No.3) (Pa ...... No. 28) 

Another interesting feature that came to light is ttiat the Ministry was 
not in touch with the project after its clearanCe in 1973. Strangely the 
failure of the project came to the notice of tbe Ministry in 1978 and ,that 
too through a Jetter of the company. There was admittedly no monitor-
ing and appraisal of the project implementation and performance, which 
according to instructions of government ought .to have been done. The 
Committee tr\lst that such laxity would not persist. 

Reply of tile Govenuaellt 

It is not correct to conclude that no monitoring and appraisal of the 
project implementation and performance was being dne by the Ministry 
of Communications, in respect of this project. Till about May 1978. 
HTL had been manufacturing and marketing the indigenous model of 
electric typewriter. A'i the feed back information received from the 
customers revea~ed that these machines were not giving trouble free 
service. the Board of Directors at their meeting held in May 1978 decided 
that the design of the electric typewriter should be reviewed by an ex-
ternal agency and in accordance with this decision two machines each were 
sent to the Central Machine Tools Institute and Bharat Electronics Ltd" 
Bangalore. who were havinlZ extensive facilities for testing and evaluation. 
It is in this context that the Ministry came to know in May 197R that 
there were desipt deficiences in the indigenous modd of electric typewriter 
under production in HTL. . 

2. The formal approval for the Electric Typewri~r Project was issued 
by the Ministry of Communication..'; on 17 -9-1973. After this the 
Ministry has been keeping in touch with the pro$tress of the project either 
by correspondence with the manal!ement of HTL or through periodical 
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meetings with the HTL Officers. The progress of the Project as reported 
to the Ministry from time to time was as indicated below: 

1. 5-2-1974: The first set of Electric Typewriters were put on 
re~i8bility tests and as a result of these tests certain modifications had to 
be incorporated. Necessary tooling for modifications was in progress and 
it was anticipated that Electric Typewriters would be marketed by May, 
1974. 

2. 26-2-1974: Que to some snags found in the latest tests, some 
modifications were required which were being carried out and HTL would 
be able to put the Electric Typewriters in the market in the next 2/3 
months. 

3. 24-5-1974: With a view to improve the working of the Electric 
Typewriters some modificaions and re-designing of some parts wcrc being 
carried out and tbe machine would be placed in' tbe markel soon after 
these were completed. 

4. 9-8-1974: The first batch of Electric Typewriters were under-
going reliability tests and certain modifications were being incorporated. 
Production would be taken up and machines released in the market before 
December, 1974. 

S. 4-1- J 975: HTL had assembled :the first batch of Electric Type-
writern and subjected these to intense reliability tests. The modifications 
required Jrad been incorporated and assembly of Typewriters would com-
mence before the end of the financial year <1974-75) and the product 
would be placed in the' market lOOn after. 

6. 13-5-1975: HTL had commenced manufacture of Elcc.tric Type-
writers and' the first Electric Typewriter manufactured by them was 
presented to the Prime Minister on 9-5-1975. 

7. 22-8-1975: All measures had been taken to ensure the reliable 
operation of Electric Typewriters. 

8. 6-9-1975: HTL was implementing the programme for the manu-
facture 0( Electric Typewriters and these were expected to come in the 
market before 31-3-1976. 

8(a) 1976-77: Durin@ this period HTL manufactured 20~ Electric 
Typewriters. HTL also got the Letter of Intcnt cooverted into Industrial 
Licence in May, 1976. 

9. 6-4-1977: HTI.. had slowed down the manufacture of Electric 
Typewriters in order to take up certain design modifications found neces-
sary. as a result of the feed-back information received from the 
cus.tomers. 
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10. 19-4-1.977.: HrL had manufactured over 200 Electrie'I)pe-
writers and was concentrating on rectifying the defects in the machines. 
The work involved in re-designing was heavy and removal of tbe defects 
would take some time. Steps .had been taken to tackle the problems 
systematically and these were expected to be' over-come by the end of the 
financial year (1977-78). 

11. 31-5-1978: The Electric Typewriter was still not free from 
defects and tho Board of Directors of the Company had dicided to go 
slow un the project. The personnel rendered surplus would be utilised 
in the production of TelepriiUers and Spares. 

The Board of Directors of HTL at their meeting held in May. 1978 
wanted the design of the Electric Typewriter should be reviewed by aln 
external agency. In aC(:Ofdancewith this decision two machines each were 
sent to the Central Machine Tools Institute and Bhal'! Eiectronics Ltd., 
BangaJore who had facilities for testin.g and evaluation. 

12. 31-12-1978: HTL initimated that Board of Directors of the 
Company had' decided in their meeting held on 3-11-1978 that in view 
of the improved technoiogy available. the Company may gb in for foreign 
collaboration for manufacture of suitable models of Electric Typewriters. 
HTI. had, therefore, stopped further expenditure on the project for manu-
facture of the indigenous model. This decision wa.c; arrived at after the 
evaluation conducted by the Central Machine Tools Institute a'nd BEL 
indicated that the changes required in the indigenous model would be prohi-
bitively costly and time consuming. 

From the facts mentioned above it would be observed that the Ministry 
of Communications had been keeping a watch over the progress of the 
project and the monkoring and apprllisal of the project ·implementatlon was 
also being done. 

The present position is tbat the Ministry of Communications are regularly 
bolding Quarterly Performance Review Meetings in respect of Hindustan 
Teleprinters Liniited, and one of the important items considered in tbes~ 
review meetings is the progress of various projects of these companies. 
Timely measures are taken to remove ooy bottleneck in the implementatio'n 
of the projects. 

(Ministry of Communications O.M. No. U. Sl014/1/SI-Fac. dated 
the ·23rd June. 1982). 

Comments of the Committee 

Please see paragraph 4 of Otapter I of the Report. 
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RecommeadatIoa (Serial No. 4) (P ............ No. 29) 

According to the Secretary, Industrial Development,the industrial 
approvals of Government in the case of public undertak~gs are not subject 
to a technical scrutiny on bebalf of the licensing authofity and that it is 
left to the administrative Ministry concerned. The Secrtary, Communica.-
tions, however, stated that his Ministry did not have the in-house experisc 
bu~ he agreed to draw upon outside expertise such as of the DOTD in 
future. There thUs seem's to be Q serious lacuna in the public sector project 
approvals by Government. This should be gone into by the BPE and 
guidelines for establishing technical feasibility issued to all tbe S:dministra· 
tive Ministries. 

Reply. 01 tile Go .......... 

The Undertakings under the Ministry of Communications manufacture 
telecommunication equipments required mainly by tbe P&T Department. 
Whenever.new projects arc launched, the major customer, i.e., the P&T 
makesao indepth evaluation of the product, including prototype· testing, 
field trials etc., to ensure that the equipment gives trouble free service later, 
after bulk manufacture. In this particular case, the product being one for 
general use, tile Hindustan Teleprinters had carried out prototpye tests and 
limited user evaluation. As soon as the defects and deficiencies were 
brought to light, IITL took action to rectify these to the beSt of their ability. 
It was with the intention of perfecting the design that these machines were 
sent to tbe BEL, Central Machine Tools Institute for evaluation., 

2. In ttus connection, it may be mentioned that this project was taken 
up purely on the basis of in-house efforts by the HTL without going in for 
any form of foreign collaboration, a.s the accent was on self·reliance. 
However, in future, the products which are for general use will be jubjeclcd 
to detailed technical evaluation to ensure that they do not have any problems 
in the field, in future. 

3. The Bureau of Public Enterprises to whom the recommendation was 
referred to has stated tbat appropriate guidelines and procedures already 
exist for tcchno-economic appraisal cl. projects before investment decisions 
are taken. Investment proposals, other than those within the competence 
of the Board of Directors of the Public Sedor Company and the administra· 
tive Ministry, arc examined by the scrutinising ~ncies in the Government. 
including the Bureau of Public Enterprises, Planning C.ommission and the 
Plan Finance Division of Ministry of Finance before these ate consi~red 
by the Expenditure Finance Committee or the Publk Investment Board. 

4. It is not considered appropriate by the BPE to reduce the existIng 
delegation of powers for investment proposals, as these delegation of 
powers were made to elimi'natc avoidable delays, 
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5. The BPE have iudicated a check list for appraising projects and the 
this check list has been included in thePubllc Entetprises Survey (1978-79), 
published by the Bureau of Public Enterprises. 

[Ministry of Communications O.M. No. U. 51014/1/81-FAC. dated 
the 23rd June, 1982]. 

Com ..... of lie eo ..... 
Please see paraaraph 4 of Chapter I of the Report. 

Reeom_acIatIoa (Se ..... No.5) (P.....,.. No. 30) 

The new project entailing capital cost of the Rs. 395 la.khs which 
envisages ultimate production of 10,000 typewriters per annum in colla-
boration with Mis. Olivetti of Italy was approved by government in July, 
1981. The approval of project was delayed badly inasmuch as it took 1 
year and 9 months. There have been delays at various stages. For instnce, 
the Desk Office of the Ministry of Communications, who received the 
feasibility report from the HTL, took 40 days for 'examining' the report 
although according to the Secretary, he had nothing to examine on the merit 
of the proposal. He also took 20 d6ys for preparation of the memorandum 
for the Expenditure Finance Committee. A number of scrutinising agencies 
which are expected to give their clearance or comments within 15 days, took 
inordinately long time. The Planning CommissiOn (PAD) took nearly 4 
months for giving its clearnace. The BPE (Finance 'Division) took about 
50 days for giving comments and another 23 days to give the clearance after 
receiving the clarification. This is thus a typical case of. delay in decision 
making. COSt of the delay in decision-making in terms of cost escalation 
and denial of timely benefit to the economy is seldom realised. The Com-
mittee are distressed at this. Though the Ministry of Communications has 
since laid down a time-table for clearance of project proposals, the Com-
mittee da.ire that an exercise to streamline the project clearance procedures 
and ensure expeditiou'S scrutiny of project proposals should be undertaken . 
appropriately by the Ministry of Finance and uniform guidelines issued to all 
the Ministries. Normally not more than 6 months should be taken to arrive 
at a decision On n project proposal of a public undenaking. 

Reply 01 the GoY ••• e. 
Detailed uniform instructions for scrutiny of project proposals aimed at 

propel' scrutiny and expeditious clearance of projects had already been issued 
by the Ministry of Finance. According to this Ministrys OM No. F. 
3(l)!IE(Coord.)176 dated 20-11-1976, (copy enclosed Appendix I), the 
administrative Ministries are required to circulate the Feasibility Reportl 
Memonrandum for the Expenditure Finance Committee among the various 
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.appraising agencies for their comments. The appraising agencies, according 
to these orders; were required to furnish their comments within a period 0( 
six weeks. The Office Memorandum also provides that if no commeDtS are 
received within this period, it would be presumed that they have none to offer 
and the administrative Ministry/Department should process the proposal 
further in consultation with its Finance Adviser. In order to improve the 
procedure and to speed up investment decisions, instructions were apiA 
issued in this Ministry's OM No. F. 1(18)/PF-I1/78 dated the 23rd Novem-
ber, 1978 (Copy enclosed Appendix I) according to which the period of six 
weeks for giving comments by the appraising agencies was reduced to 15 days 
in EFC cases and one month in PIB cases from the date of receipt of thc 
Feasibility Report/EFC Memorandum. These instructions were reiterated 
in this Ministry's O.M. No. F. 1(18)/PF-II/78 dated 2-4-1980 (Extract 
of paragraph 4.3 enclOSed Appendix-I). 

According to the existing instructions the administrative Ministries! 
Departments are required to process the case further if comments from the 
appraising agencies are not received within the time limits prescribed in the 
instructions. However, these instructions have again bom brought to the 
notice of the various Ministries and appraising agencies for compliance. 
They have also been instructed to ensure that a project does not normally 
take more than six months to arrive a decision. A copy of the O.M. 
dated 31-3-1982 issued by the Ministry of Finance containing the instruc-
tions is enclosed Appendix I. The Ministry of Communications will try 
to adhere to these time-schedules in future. 

['1inistry of Communications O.M. No. U. 51014/1/81 .. FAC. dated 
the 23rd June, J 982J. 

PI. see Paragraph 6 of Chapter I of the 'Report. 

~)Ser181 No. 6) (hraai ..... No. 42) 

Electronic Teleprinters are stated to haVe replaced the electro-
mechanical teleprinters al1 over the world In a biS way from the 70'!'. 
However. a beloted beginning was made to switch over to .he manulac-
tur,:: of electronic teleprinters in the HTL and the manufacture is eXpeded 
to start only in 982-83. This delay in keeping abreast 0( the develop-
ments in the rest of the world in obviously attributable to the lack of R &, D . 
facilities in the company. Adequate R " D support is elso necessary for 
absorption and adoption of foreign technology. The Coounittee have been 
informed that the company is in the process of setting up the facilities. 
The Committee desire that this should be given the priority that it deaervet 
and competcnt R " D unit should be hrouabt into being before long and 
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for this purpose adequate allocation of funds should be found within 
the resources of the company if possible and from budgetary support by 
iOvernment, if necessary. 

Reply of tile Govenuaeat 

The Ministry of Communications agrees with the recommendation of 
the Committee that the R &, 0 unit of HTL should be strengthened. Several 
measW'cs in this direction arc being taken. The post of General MoaJUlger 
(R cl D), Head of the R &, D Organisation of HTL, in the scale of Rs. 
2250-2500 has been filled up with effect from 2200 March. 1982; An 
edditi(mal post of Manager (R & D) has recently been created besides the 
already existing post of Manager (Quality-Assurance and Engineering). 
Hn. have also selected six highly qualified candidates for being appointed 
as Probationary Engineers on the R&D side. 

2. The Board of Directors of HTL has recently formed a· Develop-
ment Coordination Committee consisting of the Ollef of R&D. HTL, 
Director, T.R.C., and one nominee from the operations side of the P " T 
Board. This Development Coordination Committee would meet at periodi-
cal intervals with a view to help joint development of products by HTL and 
tho TRC. 

3. The H. T . L. has recently prepared a detailed paper on the R&D 
~ojects proposed to be taken up during the period 1982-87 leading to 
productionisation, which would utilise effectively the competence aDd the 
techniques pxesenUy available in the factory and USe the sta~f...art of 
production of electronic equipment Ito be introduced with the manufacture 
of electronic teleprinters. 

The main R " D projects envisaged in this Paper are development of· 
various ranges of Data Modems, Data Concentrators, Equalisers, AcouStic 
Couplers, Devanagari/Bilingual Teleprinters, Ruggedized Teleprinters, 
Roba-type Equipment, Alpha-numeric Printers, etc. 

[Ministry of Communications OM No. USIOf411181FAC 

dated the 23rd June, 1982] 



CHAPTER In 

RECOMMENDATIONS WHICH THE COMMITTEE DO NOT 
DESIRE TO PURSUE IN VIEW OF GOVERNMENT'S REPLIES 

NIL 
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CHAPTER IV '-.. 

RECOMMENDA nONS IN RESPECT OF WHICH REPLIES OF 
GOVERNMENT HAVE NOT BEEN ACCEPTED BY THE 

COMMITTEE 

Reconunendation (Serial No.7) <........... No. 43) 

The ,Iectronic teleprinters project entailing capital outlay of Rs. SOO 
lakhs wfi'ich envisages production of 8000 teleprinters annuaUy ha been 
approved by Government in March, 1981. The foreign collaboration for 
this project is, however, expected to be finalised only by March, 1982. 
Thl'\ Committee hope that the schedule of completion of the project and 
commencement of production as given in the project report will be ad-
hered to. 

Reply of tile Goltenmaeat 

TIle tender proposals received for manufacture of electronic teleprin-
ters by HTL are under evaluation. It was originally expected that the 
finalisation of the tender proposals would be completed by March, 1982. 
However, the date of opening of the financial bids had to be postponed 
from 30th of December, 19'81 to 15th of February, 1982 at ::be request 
of the tenders. It is now anticipated that the Committee set up to 
evaluate the tenders would submit its report in July 1982. The schedule 
of completion of the project and the commencement of the production may 
haVe to be slightly changed due to the reasons stated above. 

[Ministry of Communications OM No. U. 510141'1181-FAC 
dated the 23rd June. 1982]. 

FIu1IIer laformMlOB called for Ity tile Ce '11ee 

By what time finalisation of the tender proposals is likely to be com-
pleted in view of the changed circumstances? 

[L.S.S. O.M. No. 6712(1)IPUI82 dated 7-8..82] 

18 
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The Committee set up to evaluate the tenders have since submittec 
their report in Iuly 1982. This report is under examination in the Minislr~ 
of Conmunications·. ' 

[Ministry of Communioations O.M. No. U' . .510l4jlI81-FAC 
dated 20-9-1982] 

Fartller inlonQatioa _lied lor .., tire Con... . 

Pleese indicate the revised schedule of completion of !.he project and 
commencement of production vis-a-vis that given in the project report. 

rL.S.S. O.M. No. 67/2(1 )/PU/82 dated 7-8782] 

Reply 01 tile Go\'UlUMllt 

The revised schedule of completion of the Electronic Teleprinter pro-
ject and commencement of production is indicated below vis-a-vis that given 
in tbe Project Repon. 

Ori,1illlll Sch,du" 
---""-"-""- - ...... ,,-----_.- ----..... ---., .. , .. " ..... -,_ .. ,." 

19811-83 1000 nO'l. 1983-84 10(10 nus. 

1983·0 t lIOOO n .... 1!)II-t-85 ::000 nll~. 

1984-8 5 SOOO no;. Ig8S-/16 

1985-86 8000 no~. 1986-87 8000 no.. 
---, .... , ..... , .. __ .. '_ ..... ,--,-

[Ministry of Communications O.M. No. U. 51014/J/81 Pa(:. (Pt.) 
dated the 2O-9-1982J. 

Please see Paragraph 9 of Chapter.' of the Report. 

eAt the time of tactual verification the Ministry intimated the foUowiIll 
up.to-<late posltlon: 

"The report was examined by thf! Ministry. The propo.wal tor the "holt 
of a small team to tile works of short-listed bidden·' wall approved 
by tbe Government and after the visit of the Evaluation Team. tlMo 

Committee have Iince IUbm! tted tbeir final repOrt. The revised 
ICheduIe of completion ot tbe project and commentement of produc-
tion II likely to remain uncltaned as indicated earlier." 

(JtIini8try of Communications O.M. No. U 51014/1/8t-J'AC (PI) dt. 21-2-
lt13] 



CHAPTER V 

RECOMMENDATIONS IN RESPECT OF WHiCH REPLIES OF 
GOVERNMENT ARE A WAITED 

At preseDt the HTL produces English and Devanagri electro-mechani-
cal teleprinters. There arc complaints about the Devanagri Teleprinters to 
the effect that the number of keys in the key-board are inBdeqoote to aCCom-
modate 411\ the Devanagri characters. The Committee understand that 
designing a suitable Devanagri key-board for electronic teleprinters has 
been ta\tD up &Dd possibly 11 decision will be taken before the electronic 
teleprinters go into production. In tbis connecticn, the Committee would 
like the Ministry of Communication to consider in consultation with the '. Minislry. of Education, production of teleprinters and electric typewriters 
in other Indian scripts, also having regard to the paramount need to deve-
lop communications in these hmguages. 

Reply of the GovemmeDt 

The Ministry of Communications have examined this recommendation 
in consultation with the Hindustan Teleprinters Limited. The Hindustan 
Teleprinters Limited has reported that the manufacture of Electronic 
Teleprinters and Electric Typewriters ~n 1ndmn scripts other than tbe 
Devanllgri would not pose any technical problem but may not be viable 
on economic grounds. This Ministry had, therefore, requested the Minis-
try of Education for their comments on the subject with particular reference 
to the poSSibility of the Ministry of Education subsidisiog production of 
electronic teleprinters oDd electric typewriters in Indian scripts other than 
the Dcvanagri. Department of Culture. Ministry of Education have indi-
cated in their interim reply dated 11-6-1982 that at present they do not 
have an'y scheme under which they could offer any subsidy to State Gov-
ernments or financial assistance to news agencies and language printing 
rrcsscs etc. for purchase uf dectron!c teleprinters and electric typewrite", 
They have also indicated that they will be making enqUiries for assessing 
the demand for electronic teleprinters in regional languages. 

[Ministry of C9mmunications O.M. No. U. 5JOJ4/J/81-FAC 
dated the 23rd JlJolle, 1982] 

20 
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Pleese intimate the decision taken in regard to the change in the desip 
of Dev8nagri TelepriDters and the outcome of the assessment of demaod by 
tbe Ministry of Education for electroniC teleprinters and electric type· 
writers in regional lanpa,es. 

[L.s.S. O.M. No. 67/2(1 )/PU/82 dated 7-8-82] 

The Committee set up for suggesting a suit'ilble Devanagri Key Board 
for Electronic Teleprinters have had three meetings so far. It is expected 
that the Committee would submit their report by the end of September, 
1982.4: 

The reply from Ministry of Education regarding the assessmeDt de-
mand for Electronic Teleprinters anti Electric Typewriters in regional 
languages is stilI awaited. They have been reminded recently. 

[Ministry of Communications O.M. No. U. 51014/l/81-PAC (Pt.) 
dated the 20-9-1982]. 

NEW DELIiI; 

F ehrUilry 24, 1983 
Phalgu;U;-S: -j 904 -(Saka) 

MADHUSUDAN V AJRALB 

Chairman, 
COmmittee on Public Undertakings. 

-At tbe time of tactual verlficat;oll the Mlni.try Intimated. the followJng 
up-to--date position:-

"The C:Jmmlttee hall not beenabJe 10 finaliSt' their Report and It. term 
bas been extended uptfl 31st March, 1983". [Ministry ot Communlca-
tkms O.~ •. No. U. 51014/1/1I1-FAC (Ft.) dated 21-2-)981 J. 
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CHAPTER II 

No. F. 3(l)-E (Coord.)/76 

Government of India 
Ministry of Finance 

Department of Expenditure 
New Delhi, 20th Nov. 1976. 

OFFICE MEMORANDUM 

SUB: Expenditure Financt' Committee-Revision of the form of Memo-
Nmd14m for submission of C(Mft'S to the 

The undersigned is directed to refer to this Deptt's O.M. of even 
number dated the ISth September, 1976 ilnd O.M. No. F. 1 (8)PP-II/76, 
dated the 28th September, 1976 raising the monetary limits in respect of 
cases falling within the purview of the Expenditure Finance Committee 
and· the Public Investment Board, respectively. The P.J.B. will hencC'-
forth consider cases where the total expenditure involved is Rs. 5 crores 
and above and the proposals costing Over Rs. I crore but less than Rs. 5 
crores will be considered by thc E.F.C. As a result of these decisions, 
an incrl'asing number of industrral and commercial projects hitherto con-
sidered by the P.l.B. will not fall within the purview of the B.F.C. 
Kcopina in view the varied nature of the projects it is felt thet the existing 
form of Memorandum for submission of cases to E.F.C. alone will not 
be suitable in all cases. Accordingly, it has heen decided that the follow-

, ing procedure will be adopted in future for submission of cases in the 
Expendi:ure Finance Committee:-

(i) For all projects/schemes of commercial and industrial nature; 
projects/schemes for provision of infrastructure I service. 'I 
(transport/communication) ~ and schemes partially commer-
cial and partially developmental in nat"re involving civil en-
gineering, plant and equipment and staffing component of 
varying degrees, feasibility reports should be prepared by the 
edministrative Ministry/Departments on the same lines as is 
being done in the case of all projects submitted for c:onsWcra-
tion of the P.I. B. 'The pidclinea for the preparations of 
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Feasibility Reports for Industrial Projec;ts laid down by the 
Planning Commiuion in J anlllllry, 1975 ( circulated to all 
Ministries vide Plan Finances O.M. No. 8(20)/PF-Uj7S 
dated 23-8-1975) should be kept in view in this connection. 
In respect of aU other projectslschemes which are predomi-
nantly staff oriented or largely, construction works-for office 
or residence, R &: D Scheme, schemes for setting up of educa-

tional institutions, or hospitals, preparation o.f feasibility report 
may be dispensed with in consultation with the F.A. and the 
existing form of Memorandum for E.F.C. may be adopted. 

(ii) The feasibility reports IE . F. C. Memoranda should be sent to 
the Project Appraised Division and the subject matter divi-
sion of the Planning Commission and other appraising autho-
rities as the need may be, including the Plan Finance Devision 
and B.P.E. for their comments. They should be requested to 

furnish their comments witbin a period of six weeks. If no 
comments are received within this period, it would be presumed 
that they have none to offer and the administrative Ministry' 
Deptt. should proceed to process the proposal further in con-
sultation with its F.A. 

(iii) Proposals regarding joint ventures even if the Central Govern-
ment contribution Is Jess than Rs. 1 crore will also be referred 
to the E.P.C. for their consideration. prOYided that tbe 
total COSt of the project is more than Rs. 1 crore and upto 
Rs . S crores. 

(iv) Other types of cues mentioned in para 1 (II) of Finance Mi-
nistry O.M. No. 3(2)-E(Coord)167 <luted 1-6-68 will con-
tinue to be submitted to the E.F.C. subject to the revised 
monetary limits, excepting that refe~ to E.F.C. would be 
necessary in respect of proposals involving expenditure on a 
new service irrespective of the amoun' involved. It has been 
stated in Note (iii) below sub-para 1 (IT) (b) of the aforesaid 
O.M. that in cases of proposals relating to industriaJ and 
commercial projects. it would not be necessary to seek th~ 
approval of E.F.C. in view the separate detailed procedure 
laid down by the B.P.E. for their scrutiny and sanction. 
Such cases falling within the monetary limits of over Rs. 1 
crore and less than Rs. 5 crores would, however. bereafter be 
submitted to the E. P. C. for their consideration and appro-
val. 

2. The E.P.C. win henceforth also include the D.G., B.P.E. or his 
reptefM atative . 
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3. Where considered appropriate, decision could . be'recorded on file 
witho\lt holding formal DflCetings of E. F . C . under specific orders of 
Secretary (E) .• 

4. 'The Ministry of Agriculture etc. may please note the above decisions 
for processing of cases for submission in tbe Expenditure Fimmce Commit-
tee. 

Sd/- R. B. Gupta 

Deputy Secretary to the Govt. of India. 

No. F. 1 (18)/IF-II/78 

Government of IndialBbarat Sarkar 

Ministry of Finance/Vitta Mantra1aya 

Department of ExpenditurelVyaya Vibhag 

(Plan Finance Division/Yojana Vitta Prabhag) 

New Delhi, the 23rd November, 1978 
Agrahayana 2, 1900 (SAKA) 

OFFICE MEMORANDUM 

SUBJECT: Improvement in procedures to speed up investment decisio~. 

Government have been greatly concerned over .the delays in considera-
tion and implementation o! projects and while approving the revised cost 
estimates of a project recently; the Cabinet took serious notice ot the fact 
that the expenditure overtbe origina1ly sanctioned amount had been incur-
red without obtaining the approval of the Cabinet and that expenditure 
sanctions had also been issued without obtaining the approval of the ap-
propriate authority with the result that the Cabinet was faced with a fait 
Ilccompli. The Cabinet was directed that such a situation must not be 
allOWed to recur in fut.ure, and that the Ministry of Finance may evolve 
suitable procedures for this purpose. 

2. The matter has been examined in detail by the Ministry of Finance 
with a view to ensure speedy sanction and implementation of projeCts. 
Recently orden have been issued by BPE vide BPE/l (64)/Adv (F)nS 
dated ~Oth May, 1978 enhancing the delegation of powers to the Public 
Sector \Jndertakin~ for sanctioning capital expenditure. The enhanced 
powers would enable them .to sanction more projects within their own 
powers speedily, reducing the number of cases that would have to come 
up befCl ~ Government for approval. The responsibility now cut on the 
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manaselnent. of the Public Sector Undertakings for project aanction and 
~xe~tiOD is all the more greuter. Nominated scoior olIk:crs should be 
mnde ~pecificaUy ~sponsible for '.the speedy saD¢tion and implcmeotation 
of the projects by eBective monitoring to ensure that the projects saDCtioDCd 
atc implemented within the estimated and approYCd COlt aJ1d time frame. 
Any lapse in lhis regard shouid be viewed seriously and suitable ac.tion 
taken. 

3. As regards projectll beyond the sanctioned powers of the Public 
~ctor Undertakings, the ,[ollowing modifications in regard to the procedure 
for sanction 0( projects and their costs would be introduced:-

(i) A recent review by .the P 18 of revised cost estimates of certain 
projects has brought into sharp focus the inadequacies in the 
techno~conomic feasibility reports based on whicb investment 
dpcisions arc taken. It is very essential that such reports are 
prepared carefully coveting aU essential aspects so tbat the 
appraising agencies are not put to difficulty in examining and 
finalising their comments Wlereon. A reference is invited to 
Sec':retary (E),s D.O. letter No. F. t (I R/PF-II!18. dated 14th 
J unc, 1978 to all Secretaries of Ministries/Departments on this 

• • subject. 
(ii) The appruising agencies who ute associated in the processing 

of investment proposals by EFC/pm. shouldfinlliise quickly 
their comments and communicate them to the Mini.41tries 

piloting such investment proposals. For this purpose. a period 
of 1.5 days in EFC cases and one month in PIBcuses !rom 
the date of receipt of the feasibility report and/or inittnl EFC / 

PrB Memo. should be the maximum. 
(iii) Tn case the initial investment decision is not based on'. detailed 

project reports or detailed cost C-.'ltimales tbe concerned Minis-
lries should ensurc that these arc prepared within a year of 
the sanction of the proj~t. At that stage, the cos.tcslimates 
should be firmed up based on detailed engineering. site investi-
gation, concluded agreements for know-how. etc. These 
detailed project reports or cost estimates should be prepared 
by the proj~t authorities and examined by the administrative 
Ministries. in comlUltation with their Financial AdviseR. A 
revised plan for execution and target dat~ for completion 
should also be drawn uP. if necessary. Such firmed up COlIt 

estimates as also revised plans and target datts f01" completion 
~hould be the bil!lis for· watching financial and physical progress. 
~reafter on the projCCt and no changes in the basic parameters 
and scope or the project should be permitted. If, Ruch firmed 
up cost estimates .do not e:(cood by more thnn 20 per ,"'Cot. 

2765 LS--:3 
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the .on,i.aa1. aIDOuPt approved through, EFCIPIB, a revised 

oxpc:llditure sanction may be issued by the administrative 
Ministries without fUMher reference to eF'C/PlB. Copies of' 
sanctions issued in' such cases should be sent to Plan Finance 
Dlvi&ion (PF-ll Branch) for record. However, if CX'CCSS is 
beyond- this limit, the cases should be brought up for approval 
again in the appropriate forum, EFC or PIB. 

(iv) In case the administrative Ministry feels that .the period of one 
year may not be sufficient for preparation of detailed project 
reports/cost estimntcs, the time required for this purpose should 
be got settled when the proposals are first processed through 
EFCIPIB. 

(v) The Minislry concerned while bringing up a case before the 
EFC/PlB for consideration should clearly pin point the autho-
rity responsible for the execution and implementation of the 
project. The Ministry jhould ensure that this authority is 
fully accountable for preparation of de!ailed project/detailed 
COSt estimates as also lor the execution of the project within the 

. • cost nnd time frame and appropriate action taken. 

(vi) The Ministry concerned. while processing the case through PIB, 
should clear~ indicate the arrangements made by .them for 

for monitoring the timcly implementation of the projects. The 
Ministry should ensure that thc monitoring system is adequate 
and strengthened where necessary for exercising effec.tive pro-
ject control. 

4. The Guidelines issued by BPE on management information system 
v;d~ O.M. BPE/GL-O(}R!75/1&R/16(4)/7~ dated] Ith M-arch 1975. have 
empbar.ised that Mini!ltries should hold quarterly Performanoe Review 
Meetings. The MilJistrles concerned may consider whether it would be 
useful and advllntageous to nominate 'a senior officer in the Ministry who 
would be llpecificalty responsible for regularly monitoring the progress on 
Ihe projects of the Ministries for execution within the approved cost and 
lime hme. 

S.Ministry or Agriculture. etC. arc requested to note these instructions 
and issue appropriate further instructions to 'their sub-ordinate formations 
as wso public sector undertakings under their administrative control for 
.. trict compliance. 

6, Hindi translation of the O.M. is bejn~ issued separate1y, 
Sd/-

(D. Sankarasuruswamy) 
Joint sccretar~ to the Government of India. 
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AU- MiDistries aDd Department of Govemmem of india 
Cabinet SecretariatlPrimc Minister's Office. 
~retary, Planning Commission/D.G., B.P.E. 
All Financial Advisers. 

EXTRACTS FROM O.M. NO. IU3)/PF-1I/78. DATED 2-4-1980 
REGARDINGPIB/EFC CLARIFICA nONS IN REGARD TO lHE 

PROCEDURES FOR OBT AINJNG APPROVAL OF THE BOARD 

• * 
'" '" 

Time-limit for jurnishirrg c;ommenfs 

'" 
'" 

• 
'" 

4.3. In order to ensure speedy fmalisation of scheme/projects, it it 
essential that the appraising agencies associated with tbe procesaiDa of 
investment proposals finaliSe their comments and communicate the saOlC 
to the spOnsoring Ministries within a rea.'lonabJe time-limit. For this 
purpose, a time-limit of IS days in EFC cases and one month in PIB cases 
has already been presciil?ed vide para 3 (ii) of this Ministry's O.M. No. 
F-l(18)/PF-III78, dated the 23rd November, 1978. However. the afOl'c-
said time-limit will apply from thl: date on which complete information 
required for appraisal of a scheme/project is furnished as explained. in this 
Ministry's O.M. No. F I (18) IPF-1I178 dated the t 9th Feb., 1979. The 
administrative Ministries etc. arc requested 'to note the ubove position 50' 
that the examination of the schemes ctc. is comp~eled·' ali .quicldy as 
possible. 

.. (Para 20, Chapler I~) 
F. No. H3)/PF-ll/R2 
~vernr.ncnt of IndQa 
Ministry of Finance 

Department of Expenditure 
(Plan Finance Division) 

New Oclhi. the March 31, 1982. 

OFFICE MEMORANDUM 

SUBJECT: Expedition,'f( c/t'Ora'k'(' of pm;t'cl propo.sol.r, 

It has been noticed by .the C.onunittee on Public UndertakingJ Iha' a 
public sector project took 21 months fur being sanctioned. While com-
menting upon the delay, the Committee suggested strealtllinin, or the pro-
.ieet c1eerance procedure in order 10 ensure expeditious scrutiny of project 
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proposals, and observed that normally not more than six months 5hould 
be taken to 'arrive at a decision on a project proposal of.il public under-
taking' 

2. AttentiOn is invited in this connection to the instructions issued 
for scrutiny of project proposals in this Ministry's O.M. No. F. 3(l)-E 
(Coord.)/76, dated 20-11-76. According to these instructions~ the adminis-
trative ttfinistrie,s arc required to circulate the Feasibility Report!Memo-
randum for Expcmditure Finance Committee for their comments. The 
appraising agencies were required to furnish their comments 'within a 
period of six weeks. In order to improve the procedure and to speed up 
investment decisions, instruc.tions were again issued in this Ministry's 
O.M. No. F. 1(18)/PF-1l/78 dated 23-]1-1978 accord in, to which the 
period o.f six weeks for giving comments by the appraising agencies was 
reduced to .15 days in EFC cases and one month in pm cases from the 
date of receipt 9f the Feasibility Reporl/EFC Memorandum. O.M. dated 
20-'11-1976 provides that if ,no comments are received within the stipula-
ted period, it would be presumed that they have none, to offer and the 
administrative Ministry/Department should proce~s the proposal further 
in 'consultation with its Financial Adviser. Apparently, in the case pointed 
out by the Committee on Public UndertaKings, the prescribed procedure 
was-not followed, The appraising agencies and the administrative Minis-
tries are again requested to follow the prescribed procedure and to ensure 
that the project proposals arc processed expeditiously. It should be en-
sured that a. project does not normally take more than six months to 
arrive at a decision. In order to ensure this, a monitoring system should 
he devised in each Ministry for watching the progress of individual pro-
ject!';. The appraising agencies in their ,turn, should also devise a system 
f(ll' keeping watch on the issue of comments within t~ prescribed period 
on every project proposal. 

3. Ministries of Agriculture etc. are requested to ,note these instruc-
tions and also bring them to the attention of the public enterprises under 
them suitably. 

4. The Hindi' translation of thili O.M. is being issued separately. 

To 

(K. P. Geetharishnan) 
Joint Secretary to the Government of tndia 

All Ministriet; .and Departments of Govt. of India. 
Cllhinct ~tetariat'Primc Minister's Office 
Secretary. Plannin{l Commis."ionfD.G., B.P.E. 
A.l' Finntl cllIl Advisers. 



APPDmIX D 
(FiJI P_I'_ 3 of lotrocluaiOll) 

I. Total number of rccClmmendationl" . 

II. ,Recommendations that h.ve been accepted by the Govermnent 
(vide recommendations at 81. No •• I, 2, S, +. 5 and 6, . 6 

Percentage to total , 75% 
111. Recommendations which the (Jommiltec do not dewire 10 puraue in 

view, of Govet'nmenl's reply. , , , • • ,Nil 

IV, Recommendations in respect of whic:h replies of Government h.ve 
not been accepted by the Committee: (vide recommendation at 
S. NO.7) "",...., 

Percentage to total 11'5% 

V. Recommendations in respect of which final replies of GoVt'rnmtDt 
are still await~ (vide r,toommendatjon al S', No.8), , I 

Percentage to total 

», 
GMGIPND-Job, 1O-276S LS-3-3-83-112.5. 
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